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central ACniN I strati ve tribunal principal bench

On No. 1232/99

New Delhi : this the day of nay,1999,

HDN'BLE nR, So«R. AOICE , WICE CH aI FTI AN ( a) .■
HON • BL E n RS. " L aK SWII SUAniNATHAN, nEnBER(3').

R, K o n 0 en a,
S/o Shri Har Sahai hsana,
;\-.194, Pandara ftad,
Neu Delhi ,.., flppli cant.'

(By Aduocate; Shri a.K. Behra).

l/ersus

1, Lhion. of In dia through
the Secretary,
ninistry of,Personnel,
Public Grievances & Pensions,
No rth. Bio ck,
N eu Del hi»'

2.' The Secretary,
Union Public Service ODmtiii asion,
Dholpur House,
Shahjahanj, R)ad,
Neu Delhi-011 ...., Respon den tsV

b ROER

HDN 'BLE nR. S. R.-ADIGE. l/l CE CHaIRHaN (a).

.Applicant prays for reliefs contained in

Para 8 of the 0 a.

. T

IJe have heard applicant's counsel Shri A.K,'

Beh ra.

3. The question of amending Rules for the Civil

Services Examination (i genBral)and Civil Services

Exam,1999 (particular) falls entfcrely uithin the

jurisdictid^n of the executive authorities and unless
the same are to be found illegal, arbitrary or

violatix/B of Articles 14 and 16 of the Dsn sti tution,

uarrants no interference from the Tribunal.

It is beyond the jurisdiction of the tribunal

to direct respondents to am aid the CSE (g^eral) Rules

and CSE, 1999 Rules so as to enhance the age limit
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uithout taking into con si deration all the other

relevant facts and ci rctm stan ceso

5. Ue also note that the applicant has beai

appearing in CSE:' from 19B7 onuards and has availed
a number of chances. Furthermore, he is stated to

be 39 y ears of ag e.'

6. Under the circumstances, the prayer in the

0 A to direct the re^Donddits to amend the CSE Rules

in general and the CS£, RjI es^an d .to give

applicant another opportunity to appear in CSE, 1999

and in subsequdit CSEs is not reasonable and the

OA is disnissed in limine.

j  c-u. 7c
V riRS. LAKsmi SUaPIINaTHaN ) ( S^Ro-AOIGE )

MEnBER(3) UICE CHaIRDaNCa).
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